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Economic Affairs) and the beneficia-
ries will be the Indian Telephone
Industries Ltd., the Hindustan Cables
Ltd., the Hindustan Teleprinterg Ltd,
and the Postg & Telegraphs Depart-
ment for the P & T's Projects. Addi-
tional production facilities to be fin-
anced from the credit will be the
Palghat Factory of the Indianp Tele-
phone Indutsries Ltd., The new Cable
Factory of the Hindustan Cableg Ltd.,
at Hyderabag aaud the new Electronic
Teleprinter Factory of the Hindustan
Teleprinters Ltd, at Hosur.

Development of Acquired Land
by D D A,

*494 SHR1 S, M. KRISHNA. Will
the Minister of WORKS AND HOUS-
ING be pleased to state: ’

(a) the total area of land frozen
during the last 2C years develoved so
far and that which is under develop-
ment;

(b) what are the DDA’s plans for
Planneq development of the city;

(c) the average price at which land
was acquired and later sald for hous-
ing ang commercia] purposes; and

(d) the total profity made out by
the DDA by the gale of land so far?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) to (d). The information
1< being collected and will pe laid on
the Tah%le of the Salha.

Members of the Dera Ismail Khan Co-
operative House Building Society

4543, SHR] K, PRADHANI. Will
the Minister 0of WORKS AND HOUS-
ING be pleaseq to state:

(a) whether it is a fact that only
the persons uprooted from Dera Ismail
Khan (NWFP) are entitled for allot-
Mment of plots under bye-laws of the
Dera Ismail Khan Co-operative House
Building Society;

(b) whethe, plots have been allotted
and got registered in the name of
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other than those displaced from Dera
Ismail Khan (Non-Derawalas);

(¢) if so, what ig their number and
their date of registration;

(d) whether certain complaints were
filed by the share-holders in the Regi#-
trar’s office; and

(e) if go, what action hag beem
taken by the Registray on these com-
plaints?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHR] BHISHMA NARAIN
SINGH): (a) According to the regis-
tered bye-lawg of the society, a per-
son ig eligible for membership of the
society provided ‘he 1s a bona fide re-
sident of the Union Territory of Delhi
and ig a duly registered displaced per-
son from District Dera Ismail Khan—
now in Pakistan pefore the prescribed
date’.

(b) and (c). Accoring to the infor-
matiop furnisheg by the Society, no
such allotments have been made,

(d) Yes, Sir,

(e) The Registray of Cooperative
Societieg hag instituted an enquiry
under Section 55 of the Delhi Co-
operative Societies Act, 1972.
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